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NoKeAggarual ve, Union of India and others
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‘Presents Mre So K.Gupu,coumel for the applicant,

50

Mr. P.P.Khurana,ccursel foér the respordents,

[ X X J
‘Learned counsel for th;s ’réspowdont.a states that the
spplicent's grievance has been redressed, In support of this
lubmies:lon, the learnad coursel also pmduced copy ef ordnr of

sVen mnber dated 12th Fobtuary,1991. Learned counsel f’or the

applcent thersupon stated thut in view of the drder dated

12th Feb.,1991, applicant's grisvance has been redressed and

the applicent does not press the OA,
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ORDER

In view of the statsment made by the lesrned coursel
for the parﬁlei, the Application is hereby dismissed as ﬁut~

pressed, NG costs,
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